
Central Aamimstf ative
Principal Bench

0.A.No.31/88

Hop'ble Shri R.K.Ahooja, MemberCA)

New De 1 h. 1 ) this che 5 uh ciciy of J a11uciry , 1

Geetam Singh S/c Shri , Ganga Ram
C/c Arun Gupta.,
'164.B, Nai Sarak, Chancini Chcwk;
De1h i ,

(By Sh - A.K. Bh.ardwa.i , Advocate)

APPLICAN"

Union o,f India & Ors

The General Manager',' "
Morthe:-~n Railway,
Baroda Hou-se,

New De1h i .

■^he Divisional Rai'lviay Manager,
Northern Railway,
A11ahabad Di v i s i on,
DRM 1 ce , A11 ah-abad , U . P .

The D.S.E, (III)
N o r t h e r n R sw 1 'w s y , A, 1 1 a h a b a d Division,
DRM Office, Allahabad.

T i'i e ° . V: . I.
N o r t h e r n R a i 1 w a y ,
Allahabad Division,
Tundla.

RESPONDENT

ORDER (ORAL)
"he applicant claims chat he iniciai iy served as a L.riSw.-a

/ 7labour 'with the respondents, Railways from 21 .7. /3 to

He was again re-engaged in DRM's office during the years 1980-33..
His grievance is that all the casual labourers who worked with
the respondents after him have -since been regular ised. ns .nad

also given nurnbe'" of representations. 'he last one iiaving beef

submittea on 31 .7. 1S97 addressed to the Divisional Enginee'-",

Norths"!- Railway, Firozabad, who clarified that a^y earner
VT.

Mini sterrepresentation made by the applicant to the Railway
fc^{i2y

which was referred to the office of PVII , Tundl a, has confirmed

that his name does not exist in the-Live Casual Labour Register.

OA



H9 Has now come before tliis T i bunal seer-.ing a direction to t,

respondents to re-engage him and to consider him tor absorp'Cn

!'" Grocii' 'D' employee with all consequent i a; benetitc
0
as :-eCl

h) I

n  I have heard the learned counsel for the, 'applicant. in

view of fact that a reprssentat i on filed by tiie appl icant

dated 31 .7. 1 997 is still pending with the respondents, I cons i der tJr

j.A at the admission stage itself by directingto dispose of the

the respcndeiitj?, Divisional Engineer, Fi rozabad, Nor^

:he said reoresentat i on with a speaking crdef",

,  inay

to dispose of

period of three months from the date of receipt o"

copy of this order.

wegiso directed to send a copy of t.his crde:'"

ionnwith O.A to the Respondents

0,A. is disposed of as above. ilo Cost-s

/ rao/


